
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY,THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOIJR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 283820F 2 24

13418I

...I?ESPONDENTS

Between:
Parimala Akshaya, Dio. Parimala Ramakrishna Aged.. 17 years'--O-cc'

StuJent, R/;. H 'No. 1i-+, N" r Water Tank.-U1-dlveli-y, Manopadu 1tilandal,

Mahabubnagar District, Telangana State - 509153 Represented bv her tatner
who is Natuial Legal Guardian. Parimala Ramakrishna

...PETITIONER

State of Telangana, Represented by its Principal.Secretary, l\4edi<:rl Health

and Fami! Wdlfare Deiartment, Secretariat, Hyderabad.

Kaloji Narayana Rao University of Health Sciences,, Rep by ils R'''Jistrar'
Warangal, Telangana State.

AND

1

2

Petition under Article 226 o',t the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High cc.';t may be

pleased to issue an appropriate writ, order or direction, more partic:larly one in the

nature of writ of Mandamus and Declaratron, thereby, Declarin:' tl'r: action of

nesponoent No.2 University in notifying the petitioner as i\.iot eligible for

Admission into t\ilBBS and BD'S courses for the Academic year 2024 '025 rrnder

the aegis of KNR University of Health Sciences, Te-langana State ry 
?a^"1 ! the

petitioier as Non-locat (NL) candidate in its Notification dated 241Ct12024 and

27 tO8l2O24 despite petitioner being eligible to be considered as L.ocar candidate

as per Rule 3(a)(ii) of the Telangana lvledical and Dentai Coll'' 3er' Adrnrssion

(Admission into UbbS and BDS Courses) Rules, 20'17 as amendei virr-'G.O. Ms.

irlo. 33 issued by Health, Medical and Family \t/elfare (Cl) De:rar,'.rrent 
-dated

1gto7 tZO24, as itllgal, arbitrary, violative of Article 21 of the Corrstitur,rn of lndia

and contrary to iule 3(a)(ii) of the Telangana Medical and ,jenl,ri colleges

Admission (Admission into' M'AAS and BDS Courses) Rules' 20 7 : I anre;nded

vide G.O. ttris. ruo. 33, and consequenfly, direct the Respondent No. 2 io treat the

Petitioner as a- Local candidate for all the purposes of Admission ntc' \4BBS and

BDS courses for the Academic year 2024-2025 under the aegis. oi r(N . Uni'',ersity

of Health Sciences, Telangana State



A NO: 10F 2024

Petition under Section 151 CPC praying that in the circumstan: :; st:rted in

the affidavit filed in supporlof the petition, t-ne High Court may be plea:':d to Direct

theRespondentNo'2toarro*trrePetitionerparticipateintheweb-cclnsellingfor
Admission into MBBS ,no gDS courses for ihe Academic yeat 21i24 25 under

competent authority quota under the aegis of KNR University of Healr ' Sciences'

i"frl'gr", State, pending disposal of the present Writ petition

Counsel for the Petitioner: SRl. BAGLEKAR AKASH KUMAR

Counsel for the Respondent No'1 : SRI T' RAMESH AGP FOR HEALr 'l'
MEDICAL AND FW

Counsel for the Respondent NO'2: SRI A' PRABHAKAR RAO SC FOi'l KNRUHS

The Court made the following: ORDER

,4,

ra.



THE Hr)N'RLE THE CHIEF II TqTI .F AI rrT' APANIfF

AND

THE HON'BLE SRI IUSTICE I.SREENIVAS RAO

Wrir Petrtlon No.28382 of 2024

QRDEB, /P,, ,r,, I to', 0/e rhe ehief lu,ri.e Alok Aradne)

Mr. Baglekar Akash I{umar, Iearned counsel for the

peutloner

Mr. T.Ramesh, learned Assistant Government

Pleader for Health, Medical and Family Welfare

Departrnent appears for respondent No.1

Mr. A.Prabhakar Rao, learned Standing Counsel for

I(aioji Narayana Rao Universiry of Health Sciences

appears for respondent No.2 (for short'the University').

2. Heard on the question of admission

3. In this wri.t petition, the peririon er inter alia seeks a

direction to the Universiw to treat her as local candidate

for admission to N{BBS/BDS course lor the academic

year 2024-25
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4 Facts gting nse to filing of this u'rit perltion brieflv

stated are that the peritioner prosecuted her studies from

Class I to IX in the State of T'elangana. Thereafter, she

has passed X class examination from I(urnool in the

neighbouring State of Andhra Pradesh. According to the

petitioner, she has passed het qualifying examrnation 2i1..

rntermediate examinalion from the State of Telangana and

she is restdtng in the State of Telangana since her birth and

is, therefore, a permanent resident.

5. The peritioner appeared in the NEET-UG

examination on 05.05.2024. The peritioner, howet'er, u'as

flot tfeated as a local candi.date Respondent No.2-

Universiry issued a list of local candidates on 24.09.2024,

in which the name of the petitioner was not included.

Thereupon, the peritioner filed this ',vrit petltion on

i:l
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14.10.2024 seeking a dkection to respondent No.2-

University to treat her as local candidate.

6. Learned counsel for the pedtioner has placed

reliance on ordet dated 04.10.2024, passed by this Court in

!7.P.No.24894 of 2024 (Anamta Farook v. State of

Telangana) and has submitted that candidate residing in

Dubai was treated as local candidate u,'hereas the petitioner

has only prosecuted her studies in the neighbouring state

of Andhra Pradesh and therefore, she deserves to be

treated as local candidate.

l. On the other hand, Iearned Standing Counsel for the

University submits that the petiuoner, under the

Telangana Medical & Dcntal Colleges Admission

(Admission into MBBS & BDS courses) Rules 2017, is not

eligible as she is not residing in the State of Telangana

continuously for a period of four years.

L
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8. rWe have considered the rival submissions madt: on

both sides and perused the record.

9. Before proceeding further, it is apposite to take oote

of 1lule 3(a) c,f the Rules, rvl-rich is extracted belorv for: thc

facrhq of reicrcnce:

"(^) A candidate for admission into

undergraduate courses under'Competent

Auti.rolw Quota' in 'Ielangana should be

Indian National/Person of Indian Origin

(PIO)/Overseas Citizens of India (OCI) card

holde r and shall fulFrl the follorvrng

provisions:

i) If the candidate has studied in educauonai

Instrtuuons in such local area for a period of

not less than four consecutive acadcmic 1,cars

ending \\,'1th the academic year in whrcl-r he

appeared or as the case may be first appeared

in the relevant qualifling cxaminauon.

ot
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ii) \rr'here during thc rvhole or any part of the

four consecutive academic years ending with

the academic ye t in which he appeared, or

as the case may be, hrst appeared for the

relevant cluahFying examination, hc has not

studied in any educational institutions, rf he

has resrded in that local area for a period of

not less than lour years immediatell,

preceding the date of commencement of the

televanl qualitying examination which he

appcared or as the case may be Frtst

appeated.

iii) J-ocal area hcrein means the Stare of
'felangana. Iurthcr, in case the candidate has

not studied in any educauonal institution and

has tesided in the local 
^tea ^s 

stated at (ii)

above, to be eJigrble lor admission into

undefgraduate courses under'Competent

Authority Quota', the candidate should have

appeared for the relevant qualifiring

examination in the State of T elangana."

10. From a perusal of the aforesaid Rule, it is evident

that the aforesaid Rulc:equires the candidate seeking
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admission under t1-re quota meant for local candidate has

to studr. in t1-re State of Telangana for a period of four

rears or resicie in the State of Telangana for a period of

four years. In addruon, the candidate has to pass the

as rvell xs r:equirement of passrng tl-re interme,liate

qualifl,ing examination from the State of Tclangana.

11 . Admittedlv, the petitioner has passed X :lass

examinadon from I(urnool in the State of AnChra

Pradesh. Thus, the pedrioner does not fulfi11 the

tequirement of re siding in the State of Telangana for a

period of four years, which is prescribed in the Rules. In

the decision rendered by this Court in Anamta Farook

(supra), on the facts of the said case, this Court found tl-rat

the peutioner therein had [ulfilled the requirement oI

staf ing in the State of Telangana for a period of four -vears

cxamlnatl0n
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12. 'Il-re aforesaid decision has no applicanon to rhe

facts of the case as rhe issue wl-retl-rer or not a candidate is

a local candidate has to be adverted to in the facts and

circumstances of the case .

13. F-or the aforementioned reasons, we do not find any

merlt m the wit petition and the same is, accordingly,

dismissed. No co s ts.

As a sequel, rliscellaneous petidons, pending if any,

s tand closed.

SD/. A. SRINIIVA.SA R DDY
RARASSISTANT F GI

//TRUE COPY//
SECTICII I:ICER

One CC to SRl. BAGLEKAR AKASH KUMAR Advocate [OPLJC]

One CC to SRI A. PRABHAKAR RAO SC FOR KNRUHS [OF.JC;

Two CCs to GP for Health Medical and FW, High Court for the St'' e ct
Telangana at Hyderabad. [OUT]

Two CD Copies

2

4
KKS
LS

%



,

I

HIGH COURT

DATED:21 11012024

ORDER

WP.No.28382 o12024

DISMISSING THE WRIT PETITION

WITHOUT COSTS
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